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HOUSE OF THE PEOPLE
Tuesday, 10th March, 1953

4 The House met at Two of the Clock

i M. DEPUTY-SPEAKER in the Chair]
| " QUESTIONS AND ANSWERS

' | (See Part I)

3 rM

. STATEMENT RE:
'~ " BARA TOOTI, SADAR BAZAR.

The Minister of Home Affairs and
States (Dr. Katju): Sir, yesterday I
Promised to rake a statement about
the happenings in Delhi on the 8th
~ March 1953, and the following is the
. Statement which 1 shall now make

- With your permission.

=« _ A meeting organised by the Jan

, Sangh and the Hindu Mahasabha and

Presided over by Shri Shama Charan,

b A. was held at Buara Tooti at

@bout 5-40 pm. The strength of the

, 2udience was approximately 4,000 to

‘ The meeting went on without

:nﬂg troub.le for an hour and a quarter

i Was in its concluding stage when

dutabout 7 PMm. the Magistrate on

L3 01.5'- Shri J. D, Sharma sitting in a

~_ ?:u dlge van at some distance noticed

' -I'unn?n confusion and found the crowd

. St thmg' helter and skelter. There was

" from poame time some  brickbatling

 police "ont of the crowd towards the

4 surp:iae This took the Magistrate by

e meeting a;lod “ Mml‘tEd tO'Wal'ds the

B by o nmee ;;ixsgagmtgnt asked  him

~ «charge. fie t_ai% ’3?’.1;3;‘}5 e Jathi
- ledge and would fing o

- happened. On
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orga_nisers that he would make en-
quiries and assured them that they
could continue their meeting unmolest-
ed if they so desired. But before he
could start his inquiry, brick-batting
started from all sides in spite of Lis
repeated. warnings and at least 12

policemen  were injured and two
police vans damaged.

Thereupon ‘he Magistrate declared

the assembly unlawful and asked them
to disperse. The announcement to
this effect was made through the ampli-
fler of the wireless van, but a num-
ber of people in the crowd did not pay
any heed and continued pelting stones.
After about four or five minutes, the
Magistrate ordered tear-gassing which
continued for some time. The crowd
receded temporarily but soon re-formed
“after the tear gas cleared. Brick bats
came again more intensively znd the
Magistrate had to order iathi chaorge
which cleared the area.

Subsequent enquiries show that con-
fusion was caused by some bulls
charging into the crowd and some
people shouting that firing had started.
A head constable was also manhandled
by the crowd when he tried to restore

rder. Brickbats also staried coming
and some people with bricks and shoes
rushed towards the police who were
not far from the stage. When a few
constables saw the head constable
being manhandled and found a part
of the crowd rushing towards them,
they used their lathis to ward off the
onrush and the altack of the crowd.

When Profeasor Ram Singh saw that
tear gas was about to be used, .t{e left
the stage and walked some cglbtancle
away along with some of his col-
leagues. After the unlawlul assembly
at Bara Tooti had been completely
dispersed, Professor Ram Singh, M.L.A,,
Shri Deshpande, a Member of this
House, and some others formed an-
other 'procession and started marching
towards Paharganj shouting provo-
cative slogans challenging revenge
against the police and expressing their



-
Statement re:

10 MARCH 1953

Incident at Bara Tooti,. 1688

1
687 Sadar Bazar
[Dr. Katju]
determination to march to the Par'ia- Mr, Deputy-Speaker: True. Per-
meni House, to break the ban imposed sonal explanations are allowed only

under section 6 of the Punjab Security
of the State Act, as extended to Delhi.
The processionists numbered se_veral
hundreds by the time they were inter-
cepted near Paharganj police station at
about 7-45 p.M. They were very
.xcited and threw a few brick-bats at
the accompanying police ,van, Their
conduct gave rise to apprehension of
breach of the peace in case they were
allowed to swell and march through
crowded places, to Parliament House.
The procession was therefore declored
unlawful again and asked to disperse.
Professor Ram Singh and eight others
refused to obey, saying that they
would ask the procession to cisperse,
provided they were arrested, Other-
wise the procession would nct disperse,
and would march to the Parliament
House. Shri Deshpande also said the
same thing, but eventually withdrew
himself. But the other nine persons,
including Professor Ram Singh, M.L.A.,
persisted .in the defiance and were
arrested under Section 151 LP.C.

Enquiries made show that at least
12 police men were injured and one is
still an indoor-patient in the hospital
with swelling and contusions. Eight
people were sent to the Irwin Hospital
by the police—~and these are non-
officials—but six were discharged aofter
first-aid treatment. : One injured per-
son has a head injury while the other
has swelling round the chest, One
more person ix 1eported to have joined
Dr. Joshi’s hospital, with a brdken
knee-cap.

In this connection, I may add that
evidently with a view to cause excite-
ment, the Jan Sangh and Hindu Maha-
sabha papers and workers have been
indulging in absolutely false propa-
ganda that Muslim police has been
summoned from Ultar Pradesh to sup-
press the Hindus. It is also reported
that a large namber of R.S.S.S. volun-
teers were present in the meeting,
under various disguises, presumably
ﬂ‘):: :he purpose af making some mis-
cniel, ’

It is a matter of deep rcgret that
grossly exaggerated and  misleading
accounts have been published in some
locg]l newspapers, more specially in
some Urdu newspapers.

Shri V. G. Deshpande (Guna): May
I say a word of personal explanation,
because my name has been mentioned,
and certain serious allegations have
been made? According to the proce-
dure. I am entitled to. give an explena-

tion.

with respect to statements made on the
floor of the House. This is not a case
where personal explanation can be:
allowed, merely because one of the
persons referred to is an hon. Mem-
ber of this House.

Shri 8. 8. More (Sholapur)s May [
make a submission to you, Sir, that
the right of offering a personal expla-
nation is not confined to statements
made on the floor of the IHouse only.
Supposing about a certain conduct of
mine, a statement is made in my pre-
sence:here, I have every right to con-
tradict it. if it is not a fact. That is
the law-point, which I want to submit.
to you. .

Mr. Deputy-Speaker: I shall con-
sider the matter. I shall find out how
far a personal explanation can be
allowed. whenever here a reierence is
made to the conduct of an hon. Mem-
ber outside, either in answer to a
motion made here, or in answer to a
question put here, and if T am satis-
fied, I shall give the hon. Member an
opportunity to do so.

Shri V. P. Nayar (Chirayinkil):
Sir, on a point of submission. Yester-
day I made a speech here, and after
the House adjourned, wken.I got a
cyclostyled copy of my soeech, I found
‘that a very important statemeut of fact
has been expunged by order of the
Chair. I have always found that you
have been keeping an unfailing vigil
over the debate so that when every
time a member went astray, you were
ready to call upon that Member to
withdraw such remarks. But vester-
day, nothing of that kind happzned. I
find that in Rule 294 of the Rules of
Procedure and Conduc¢t of Business,
this is what is stated.... ..

Mr. Deputy-Speaker: What 1 would
say is this. I am prepared to hear the
hon, Member. This is a matter which
took place yesterday. If he could only
have told me a little =arlier, 1 would
nave come prepared knowing what
exactly it is, instead of my spending
away the time in the House, regarding
this matter. I shall allow the hon.
Member an opportunity to come and
tell me what he has to say, after I
retire to my chamber.

Shri V. P. Nayar: I was submitting
this now, because T came here only

'judst now and l.got the copy ‘only

today.

. Mr. Deputy-Speaker: 1 am not accus-
ing the hon, Member. Even now it is
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